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NOTIIICATION

The 14th December, 2023

No. LGL24712022141.- The following Act of theAssam Legislative Assembly

which received the assent of the Govemor of Assam on 7th February, 2023 is hereby

published for general information.

ASSAM ACT NO. LXVIII OF 2023

(Received the assent of the Governor on 7th F'ebruary, 2023)

IHE ASSAM F.XATION OF CEILING ON LAITD
EOLDINGS (AMEI{DMENT) ACT, 2022
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Preamble

Shorttifle,
qtent and
commencetre|t

Amendrirent of 2.
section 34

AI\
ACT

furdrer to amerS the Assam Fixation of Ceiling on Land
lloldingsAct" 1956.

Whereas it is expedient to amend the Assam Fixatioo sf As D Act

Ceiling on Iand Holdinls Act, 1956, hereinafter rofened to as N-o- l-of

the priicipal Act in ttre iranner hereinafter app.earing; t9s7

It is hexeby enacted ir the Swcnty-third Year qf the
Republic of India as followsi

1. (l) This Act may be called the Assam Fixation of
Cefling ou Iand Iloldings (Amendnient) F.*AWZ

C2) It shqll have the like extent as th€ pdtrcipal Ast.

(3) It shall come into forcc at oncc.

In the prineipal Act. in section 34.-

(i) in zub-section (l), for the woids *be punishod with
imprisonment whioh may extetrd to one yer or with
fine which may extend to two thqusand ruPee$ or
with both" appearing after the words "to be false,
shall*, the words "punished with a line of at least

rupees twenty five thousand which may exte[d uPto

nrpees one lakh" stall be substifixed;

(ii) in subsection (2), for the rcrds *be pmished wtth
imprisonment which may €rdend to one yed brtr
ufiich sEall Dot be less OLm thrce months and shall
also be liable to fine vdrich may ex,tetrd to one

thousand rupees" appearing after the words "on
conviction'. the words "punished with a fine of at
least rupees twenty five thotsand which may cxtend
upto nrpees one hkh" shall be stbstituted.

GEETANJALI DAS SAIKIA,
Secretary to the Govemment ofAssam,

kgislative Departuent, Dispur.
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